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Hon’ble Mr. Justice S.S. Tiwari, J.M
Hon’ble Ms. Jayati Chandra, A.M

List has been revised, None
is present for the applicant. Shri
NE Singh counsel for the
respondents i1s present.

Record shows that this case

is of 2006 and no rejoinder

- : ATn [ A—
affidavat has been filed fer last
S1X Vears. 1ot appears that

applifant has ~lost interest in
pursuing the matter. Accordingly,
the @fA is dismissed din default
and for non prosecution.

AL o

A M J.M

Manish/-

Contd. On Sheet No.____

_




